
T.S(M) No. 192 of 2022

(Sri Manash Patangia and Smti Sangita Saikia)

Present: N. Goswami, Addl. District Judoe(FTC)Sonitour,Tezpur

ORDER
11-01-2023

Both the petitioners Manash Patangia(petitionerl)

and Smti Sangita Saikia (Petitioner 2) are present and they

have filed a petition, being petition No. 4Bl23, with a prayer

to waive the statutory cooling period of six months and to

accept their affidavit evidence and pass a decree of divorce.

Heard and perused.

It appears that the petitioners registered their

marriage on 3L-07-20L7 under Special Marriage Act. Since

then, they have been living separately. several efforts were

made by their family members and well wishers for

reconciliation but, all those efforts failed. subsequently, both

the petitioners decided to obtain a divorce on mutuar

consent. so far as the relaxation of the statutory period is

concerned, the learned Counsel for the petitioners has

referred to the case of Amardeep Singh -us- Harueen

Kaur (2Ot7l SSCC 746. In that case, the Hon'ble Supreme

Court has held that the period mentioned in Section 13(8)(2)

is not mandatory but directory.
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In view 0f the above, the statutory period is

waived.

In their affidavit evidence, both the parties have

reiterated the facts mentioned in their divorce petition. It
appears that ever since the registration of their marriage in

20L7, both the petitioners have been living separately and

there is no possibility of any reconciliation between them. As

such the petition is allowed.

The marriage between the petitioners Manash

Patangia and Sangita Saikia is declared to have been

dissolved.

Let a decree of divorce be drawn up accordingly.

Let a precept be issued to the District Marriage

Officer, Sonitpur, Tezpur for cancellation of the marriage

certificate No. 448.

With this order, this case is disposed of.

(N.

Addl. District Judge (Fl-C)

Sonitpur, Tezpur.

L
Goswami)


